251 Written Answers
(iii) Bank attested proforma in-
voice.

(iv) Photostat copy of Registra-
tion-cum-Membership certificate
from the concerned Export Promo-
tion Council to ensure that he is a
registered exporter.

(b) Cash Compensatory Support is
not paid with reference to loss or gain
in foreign exchange but paid towards
unrefunded taxes on exported goods.

(c) Does not arise,

Number of Subjects taught in Central
Schools

1278. SHRI S. K. T. RAMACHAN-
DRAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that six
subjects are being taught in Class IX
of the Kendriya Vidyalayas whereas
only five subjects are prescribed in
Class X;

(b) whether it is also a fact that
only five subjects are being taught in
Government Schools in Class IX; and

(c) if the answers to parts (a) and
(b) above be in the affirmative, the
reasons for the different number of
subject being taught and the steps
proposed to be taken to remove the
anomaly?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b) Yes, Sir, so far as schools admi-
nistered by the Delhi Administration
are concerned.

(¢) Sanskrit is being taught in
*Kendriya Vidyalayas up to class IX
keeping in view  the interest of
students and to cover the teaching of
Sanskrit satisfactorily for five years
from class V1o IX in view of its
linguistic and cultural importance.
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Association for bringing Gold by
NRIs in the Country

1280. SHRI JOHN F. FERNANDES:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the demand made by Bombay
Bullion Association that N.R.Is should
be permitted to import periodically
gold from abroad on payment of 25
per cent import duty to stop the
influence of smuggled gold and to
conserve our foreign exchange; and
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Demand made by Bombay Bullion (b) what is the Government’s

reaction thereto?

THE MINISTER OF STATE 1IN

.THE MINISTRY OF FINANCE

(SHRI RAMESHWAR THAKUR): (a)
and (b) Such suggestions for allowing
NRIs to bring or send gold into India
would be considered in the context of
Finance Minister’s statement in the
Budget speech that a comprehensive
review of policies and procedures
bearing on Non-resident Indian invest-
ments will be carried out.



